CEN TRAL AOMINISTRATIVE TRISWN M_P/RIN CIP AL BENCH

Do ,’-\.NO oxg 94

Neuw Delhi: this the 10th day of pugusty 1999

HON "BLE MR.Se ReADIGE, VICE CHALAMAN (A).
HON 'BLE MR, KULDIP SINGH,M MBER(QD)

8ishwa Nath Sinha, IAS (Probatione‘r) 9
/o shri p.N,Sinha,
R/o Begusarai,

Bihar.

(None appeared)
g rsus

1. Uhion of India,
through

the Secretary to

the Gowvte of India,
Ministry of Personnel & Training,

North Blodk,
Neuw Delhio

2, Ministry of Home Affairs
through its Sscretary,
No rth Blodk,

New Del Hi

3, State of Kerala,
through its Chief Secretary,
Govte of Kerala,
Tri vendrum,
Keralas

4 Shri Budhi Raj Sekhar, IAS, (Probationer),
C/o Department of Personnel & Training,

Ministry of Personnel Public Grievances & Pensions,

No rth Black,
New Delhios and 2others as Bg};trgggo

(8y adwecate: Shri V.Se-ReKrishna).

0 RDER(C-RAL)

HON *BLE MR. So R ADIGE, VICE CHATRM AN (A) .

ipplicant impugns. respondents' order dated
5.5.93 (annexure=A I1) infoming him that he has
been 8llotted to Kerala State Cadre of IS,

-

ces Ppplicants

ettt

et o i e o i S

of°"*"® Raespondentss



“ -2-
2. pplicant contends that respondents ha ve Vgi ven
preferential treatment to S/ ST candidates in
allocation to State Ca3dres which is a violation of
lauwgd shri W S. R Krishna has pointed out that cadre
allocation on the basis of which applicant has been
allotted to Kerala State has baen made in accordancs
with 0P & T's OM dated 31.5.85 , the validity of
which has been upheld by the Hon'ble Supreme Dourt
in U0I & Ors. Vse. Rajiv Yadav -1994(28) aTC 228,

3, thder the ci rcunstance, this 0p warrants no

interferancg and is dismisseds No costsy

k\,.,»/g\ %/,Ag

( KuLpip STNGH ) ( S.R.ADIGE )
mEI'lBER(J) VICE CHAIGMAN(A)

/ua/




